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Jf'm;‘ _::IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
R NEW DELHI |

0.A. No. 1535/90 -
T.A. No. 199

_ DATE OF DECISION 26,7, 1991
shri Karambir Singh & 2 Others petiton Applicants

_Shri V.P. Sharma ' . Advocate for the RetitoetigjAoplicant
Versus o _
Union of India through ths Respondent
- 4ecyo’ 1 - 8
Shri M.L. Verma Advocate for the Respondent(s)

CORAM

The Hon’ble Mr. PoKe Kartha, Vice=Chairman (Judl,)
@ The Hon’ble Mr. BoN. Dhoundiyal, Administrative Member

1. Whether Reporters of local papers may be allowed to see the Judgemenf ?
. 2. To be referred to the Reporter or not ? (Lo
s 3. Whgther their Lordships wish to see the fair copy of the Judgementy/z/n
o 4. Whether it needs to be circulated to other Benches of the Tribunal ?

U

(Judgement of the Bench delivered by Hon'bls
Mr, P,Ke. Kartha, VYice-Chairman)

‘The ap;‘:lic.ants are casual labourers working in the
Office of the'Dir.‘e'ctof General, Doordarshan, Neu Delhi,
The relisf sought by fhem is that the respondents should
be restrained from relieving them from duty and engaging
fresh candidates f‘rﬁm the open market and alsc retaining

their juniors,
2. The application was filed in the Tribunal on 30,7.90,

On 31,7,1990, the application was admitted and an interim

order was passed to the ef fect that the services of the
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applicants shall not be replaced Ey'Frash recruits,

if there are vacancies in the grade of casual workars,
This interim orésr ﬁas.thereafter continued Ontil

fur ther orders,

3 The applicants have stated that their names arse
resgistered at Kamla Market Employment txchange, Dalhi,
and that thelr names were Forwarﬁed to the respondents
for engagement as casual workers, Shri Karambir Singh,
the first applicanﬁ, Was engaged from 1,6,1390 to 31,7.90.
Shri Anup 3ingh, the second applicant, was engaged from
1.5.1é90 to 30.8,1990, Shri Rajindef Singh, the third
applicant, was engaged from 1,6,1990 to 31.7,1990,

4, The respondents have stated in their counter-
affidavit that the applicants do not hold civil posts,
that they were not duly ée;ected and aﬁpointed by the
competent authority, and that they érs not entitled to
any relief, as prayed by them, UWith regard to the
contention of the applicants that they should be continued
in servicas and'shoﬁld not be displaced by another group
of casual employees, the rBSpondents‘haua stgted that
this plsa is not tenablayas the applicants tﬁemselvaé

had replaced an earlier group of casual labourers on
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thelr engagement., The respondents have also relied
_ upon a numerous judicial pronocuncements in support of

N ,
their contentions,
5. We have éons through the records of the case
carefully and have considered the rival contentiens,
WWe have alsop gone through the judicial pronouncements -
relied upon by the respondents, In a batch of a@plica—
tions filed by the casual labourers sngaged in the
Directprate G@nafal, Daordarshan, this Tribunal has
delivered a judgement on 26.4,1991, giving certain
dirsctions to the reépondents (0a-2052/89 and connected
matters - Shrl Rameshwar and Another Vs, Union of India
thfnugh Director General, Doordarshan), Aftsr considering
ths'ralevant'legal position, the Tribumal has concluded
tnakxtwe in para,11 off the judgement’that“tha re§pondents
should frame a suitable gcheme for gbsorption of the
casual lebourers within a period of four months from the
date of receipt of the judgement dated 26.4,1991, Pending
this, the respondents shall allow the applicants to
continue to work as casual laboursers in their offics

as long as there is requirement for such workers, In

*Dgecisione relied upon by the respondent s:

1989 (2) sLJ (sN) 6563 1989 (3) SLI 3063 1990(1) ALI 514
1990 (1) SLJ 6243 1987 S.C. 8743 1967 S.C. B84y 1988(7)
R.T.Co 3513 and 1990(2) ATLT 243,
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case the disgngagement of soms casual labbufers becaomas
unavoidable, it should be on the principle of *'last come,
first go', Till the applicants'have been regularised,
the respondents may not rasort to fresh rescruitment
through the Employment £xchangae or otherwise, Till they
are regularised, the wages to be paid to them, should be
in accordance with the minimum in the scale of pay of the
post held by a regular employes in a Group 'D* post, After
regu;arisaﬁion, they should be placed on par with regula?
Group 'D? empldyéés in respect of their service conditions
and benefits,® ‘ |

Be The above digecﬁions squally apply to the case of
the preéent applicants beFo:e'ua. The application is
disposesd of on the lines of the aforesaid directions,

There will be no orders as to costs,
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